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'1ﬁﬁﬁﬁvar, liberty is given to the appliaﬁmﬁs;

- i agitate their grievances in appropriate manner. S@

f | far as the applicant no.2 is concerned learned counsel

? for the applicant states that he may be permitted to
T e file fresh OA with relevant materials and orders
against him, accordingly, four weeks time is granted
for the same. This order of dismissal will not come
in the way of applicant no.2 for redressal of his

grievances. No Costs.
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